R I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO. 996 OF 2008
[Arising out of SLP(Crl.)No.4653 of 2008

RANVI R SI NGH RATHI Appel | ant (s)
VERSUS
COWR. OF DELH POLI CE & ANR Respondent ( s)
ORDER

Leave granted.
Havi ng heard | earned counsel for the State of U P.
| earned additional Solicitor General and the appellant-in-
person, we dispose of this appeal with a direction upon the
State of U P. to provide necessary security and protection to
t he appel | ant, when he intends to visit Poindry, district
Bul andshahar, in connecti on with t he consol i dati on
proceedi ngs, which are being conducted in the aforesaid
pl ace. The appel | ant shall provide the | earned counse
appearing for the State of U P., with a schedule of his
intention to visit the aforesaid area, and upon such
schedul e bei ng provided, the State shall nake all necessary
arrangenents to provide such protection and security to

the appellant fromthe
-2

border of the State of U P. and Del hi upto the Poi ndry
and back to the borders of the State of Delhi and U P
Such protection would be nade avail abl e on paynent of

usual costs by the appellant.

(G'S. SINGHVI)
NEW DELH ;

3RD JULY, 2008.



| TEM NO. 18 COURT NO. 3 SECTION 11
SUPREME COURT COF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).4653/2008

(From the judgenent and order dated 25/06/2008 in WPCRL No.
802/ 2008 of The H GH COURT OF DELHI AT N. DELHI)

RANVI R SI NGH RATHI Petitioner(s)
VERSUS
COWR. OF DELHI POLI CE & ANR Respondent (s)

(Wth appl n(s) for exenption fromfiling c/c of the inmpugned
Judgment )

Date: 03/07/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE ALTAMAS KABI R
HON BLE MR JUSTICE G S. S| NGHVI
( VACATI ON BENCH)

For Petitioner(s)
Appel | ant - | n- Per son.

For Respondent (s) M. R K Qupta, Adv.
M. Raj eev Dubey, Adv.
M. Kam endra M shra, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Leave granted.
The appeal is disposed of in terns of the signed order.

(Sheet al Dhi ngra) (Kanwal Si ngh)
Court Master Court Master
[the order nmay be given dasti, if possible.]



